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CHHATTISGARH ACT
{ No. 30 of 2006)

\ THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA
NIVARAN (SANSHODHAN) ADHINIYAM, 2006.

An Actfurther to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata
Nivaran Adhinivam, 1967 {(No. 16 of 1967).

Be it enacted hy the Chhattisgarh Legislature in the Fifty-Seventh Year of the
Repitblic of India as follovs:-

Short title and 1. (1)} This Act may bc called the Chhattisgarh Vidhan Mandal
Commencement Sadasya Nirarhata Nivaran {Sanshodhan) Adhiniyam, 2006.

{2) 1t shall be deemed to have come into force retrospectively with
effect from 1st November, 2000,
Definition 2. In this Act, "Principa} Act” means the Chhattisgarh Vidhan Mandal
Sadasya Nirarhata Nivaran Adhiniyam, 1967 (No.16 of 1967).

Amendment of 3. After clause (b) of Section 2 of the Principal Act, the following
Section 2 clause shall be added, namely:-

L ]

"(¢) "Compensatory Allowance” means any sum of money
payable to the holder of an office by way of travelling
allowance, daily allowance, sitting fee, conveyance
allowance, house rent allowance, commenication
allowance or any other allowance for the purpose of
enabling him to recoup any expenditure incurred by him in
performing the functions of that office.”

Amendmentof 4, For Section 3 of the Principal Act, the following Sections shall be
Section 3 substituted, namely, -

"3, Certain offices [t is hereby declared that none of the offices
of profit not té  specified in the Schedule, in 5o far as it is
disqualify an office of profit under the Government.

shall disqualify or shall be deemed ever to

have disqualified the holder thereof ftor
being chosen as, or for being, a member of
the Chhattisgarh Legislative Assembly. ~

M5
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Amcenidment of
Schedule,

3-A. Prevention of Subjcct o the provisions ol Scction 3 no
disqualification person holding the office of Chairieu and
of certain oflices Vice Chairman or President .. Viee

President or Dircctor or Member f uny
committee sliall be disqualificd-at any time tor heing cho<on ws or
for beimg. 1 Member of the Lh‘mmwarh Legishtive Assembly by
rezson enly of the Fact that be holds such oftice:

Provided that the holder of any such office is not i receipt
of any remuneration other than compensatony allowance.”

In the Schedule o the Principal Act:-

{1y i ttem 8, for the mords, tigures. and bracket "Code of Criminal
Procedure. 1898 (V of 1898)" the words, fizurés an ' bracket
“Code of Crinvnad Procedure 1573 (No. 2 of {9747 shali be «
substititedd.

(it For items 18 to 22, the following items shall be svbstituted.
namely:-

"18. the office held by Chiet” Minister or Mirister or Minister of
State or Deputy Mum er in ex-otticio capacity.

19. the oflice of Chairnan and Vice Chatrman or o« resident
and Vice President or Dircctor and Managing P heeetor or
Member Secretary or  Secrctary or Member  of  the
tollowing stawutory body or committee: -

| -{l)- . State Loo*dnhnon CCommittee constituted vy 1]11,
‘  Persons  with Disabilittes  (Equal opr.-- winities
|
'L
|

“protection f rights and full pamupdlmn) Au HPE R

- (E) T Rajva Shrot (Mxh'&kuan) %aﬂﬁ*ham

{3) 1:f>t'1tt Ad\f}sor} Board constiwted under li;: uu.mki

| _ . Justice (Care and Protection of Childreny Act. 2 0.
P State Level Vizilance and Monioring  © . mnsiuec
P _canstituted for Rural Developnient Progranmy .
DS Chhattiszarh Ste Rural mplovnient 7 ovmntee

; o h\,il I

w——
1
|
|
L

6y | C 11hatt|§(=arh Graniin \adan Vikas Abh.l\amn
(7 Chh: zmsuarh Gramin (Jar'gb! Unnmulan Socicls. -
(8) Chhattisgarh Ra’va Hindi (Jmnlh Academy . :

K Shaskiya Kirodimai Pol»lu:nu. Soc iety . Raigarp.

i (1m | Karvkar: Samiti Chhattisgarh Vigran Fvam P dhuulks i
i Parishad. o
(I Rd]\'l V\av%q\;k i laghl_ksh’m P’\_Lljﬂdﬂ_( @ i '-w:uh __1!
"__(\?.}_4 Rajyz Shikshuhta Parishad, Chihattisgarh, 1.

(13) | Standing Commitiee constituicd under the Cax dTllb“al‘hj
| Lok Seva (Anusuchit Jativon Anusuchit Jariiivon Aur !

. ! Anya Pichhade Vargon Ke Liyve Arakshan)<. “vinivam, |

| 1994(N0.21 011994)
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| (14) |Sute Jevel Vigilence and ‘Monitoring  Committec |
constituted under the Chhattisgarh Anusuchit Jati Avam
| Janjati {Atyachar Nivaran) Niyam, 1995.
(15) |Chham§ﬁarh Adim Jati Mantrana Parishad (Tribal
- Advisory Council). ]
(16) Chhattisgarh Madhyamik Shiksha M_aflgélm,___ o
| (17) | Chhattisgarh Rajya Van Aushidhi Board. -
(18) | Chhattisgarh State chewabie Energy Development
Agency {CREDA).
(19) { Chhattisgarh Mineral Development Corporation Lid.
(20) i Staie Investment Promotion Board.
(21} | State Industry Advisory Board. _
(22) | Bastar Evam Dakshin Kshetra Adiwasi  Vikas
Pradhikaran. |
(23} { Sarguja Evam Uttar Kshetra Adiwasi Vikasi'
Pradhikaran. i
| (24) | Anusuchit Jati Vikas Pradhikaran. 1
(25) | State Planning Board. ]
(26) | Chhattisgarh Infotech and Biotech- Promonon
Saciety(CHIPS). - )
(27} | Chhattisgarh State Warchousing Corporation.

(28) | Chhattisgarh Tourism Board. J
(29) | Chhattisgarh Infrastructure  Development Corporation
i Limited . 1
(30) ! Chhattisgarh State Agriculture Marketing Board. {I
(31) | Chhattisgarh Statc Council of Bhartat Scout and Guide.
(32) | Project Advisory Board of Integrated  Tribal

i Development Project. '
(33) | Chhattisgarh State Industrial Development Corporation
Limited.

(34) { Chhattisgarh 11ousing Board. o

(35) | Chhattisgarh State Civil Supplies Corporation Limited.

(36) | Chhattisgarh Nishakt Jan Vitta Avam Vikas Nigam.

(37) | Chhattisgarh State Legal Service Authority, &

| -(38) i Chhattisgarh Khad; Tatha Gramodvo“ Board, NE

(39)-1_'hhdlubgarh Ru_j\d Hathkargha Vikas Fvam  Vipnan |
. 3 Sabhkari Sangh Maryadit. |

-(40) Chhattisgarh Hastshilp Vikas Board. '

{41) | Chhattisgarh Labour Welfare Board. o ﬂf

{42) j Chhatisgarh Shram Salahkar Parishad.

(43) | State Level Coordination Forum constituted under wl;_i
| section (4) of Section 166 of the Electricity Act, 2003.

(44) iCiﬂhamagarh Bio-Fuel _ Development “Authority
L (CBDA). - -

(45) 1 Chhattisgarh Water Standing Committee.

(46) | State Flood Control Board,

(47} | Swashasi Samiti, Shaskiya Chikitsa Mahavidyalaya:;
.1 Jagdatpur.” _ ]

{48) | Swashasi  Samiti,  Shaskiya  Dant  Chikitsa
] Mahavidyalaya, Raipur. J
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(49)  Swashasi Samiti. Pandit lawabar Lol Nehio Smiriti
- Chikisa Mahavidy alay ac Raipur,

(‘\ll} © Swashasi \dmm \\ur\uf '\Ik_lh i |d\.:! na Ié n[ u"',“

(_j__i_) (hh nlm'.'lh Para- muiu.tl Cuuwil, i\.upu.
132) I{ aa Sw Sw asthya \lmn\n

(33) 0 Chhe |_t_lls“.1rh Raiva \!l)‘\ \I\.il'llldn ‘muLl\
_ [\4} }\llkh{i‘hl Ruog ]\l\‘mlran \ amiti,

(35 ‘\‘Ial\nm Ivam Filaria \.i\mumn Semith.
___jg__ﬁ)_ _ Rd%hlrlx.l i)mhl]huma _?-\'lmmn Samin,

_(_ﬂ]_i\_ una Run -‘g.'ii.mlmn Samiti,

(38 [’mm.m ‘s]mhu S .Nh\d Saniiti,

{“)J Bahu Ay ami S mel itk Sansth: ui, i\k|||'-m

60) N’ ( I}_[}_,_mlw irh Parvatan S 1I.1I}A.ir Iiu el

. {(1[} Ilnkl !‘miundh an Sansihan. K: rlpur

i 6 o Inh.dllauurll Mahila Kosh.

i (h3)  State Sociad W etivre Board Chat tisearh,

; ind) € hh.tlli\u.u‘h State Comepisaion lor Women.
L163) hh.iﬂl%L‘.ll’l‘l ]’dlhd\‘l Pustak Nipam.

E 66} CChlu tlllv_‘dl]l AMadersa [3oand.

P (673 e hh.m:sg.lrh Rajva Sanshrit Hndld
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|
i___ - ™
I-
1

{78) _( hhattisgar h Rajra I‘uhhodd vV ama_ ‘\mv

i?‘?J ¢ hlm!llsuzh rh Rapva Alp- ‘mkh.t\.ti\ Avog,
(8 O hh: nsgarh Rapva Yova Ayop,

81y hhltlrf:l_»nr_i)_}{ ihva (1.1“ Sc\ @, \\iw o o
{82 ¢ hhattisearh Aroeva O hlknnl Shikshan vam
~Anusandhan Samit. Raipur o S
P83 d hh ulw.:]rh R.u_\.u Sahkari Matsya Nahasangls
i‘  Marvedit. ' 3

PU8D  Smit Sunvamubhi Desvio Rajoammio Sampada Aamin
(\a\m.) . Rajnandeaon, :

searh Sanvad.

vurh R v \.m \_i}t_l_Hh \lu.lm L
{h;}- hhdlll‘x‘_‘dl’h \[.NL Minor Torest l’rmhm, Hmd-. arid
i Development) Co-operatise I LdL]dllU]} imited,

i
! (88) ( hhdm«.gath State Wikd Life Board.
|
|
|

(K9} - ¢ hh.nmuarh Jatv Vividhta Boand,
(9o} - - Jeevan l_)u:p Samitt of Goavernment Hospital™



» Special provision 6. {1} Notwithstanding anv judement or order of any court or
As {a validation, tribunal or any order or opinion of any other authority. the oflices

mentioned i the Schedule as amended by this Acp shall nat
disquabty  or shall be deemed npever to have disqualificd  the
holders thereot for being chosen as, or for being a member of the
Chhatiisgark Legiskative Assembly as it the Principal Act as
amended by this Act hud been i force wt all material times,

(21 For the removal of doubts, it is hereby clarified that any” -
putition or reference pending before any court or other authority
on the date of commencement of this Act. shall e disposed of in
accordance with the provisions.of the Principal Act. as aniended
by this Act.

1

Wi, q2m S0 F @A, ST TN SRR ATET QNG AT @ g A SR A— 2006,
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g s am
TN,

aHA F1 WWHE.

2.

BTG Aferfaaw

(T 8 §9 2019)

Tt faum ded aew Fdar faaror (@eus) aftfeem, 2019

st faum dea e fadar famu aiftfam, 1967 (3. 16 99 1967) #1
skt Wi w3 *g arftfam.

WRA TR & ToRd 98 # B g faammved g fefofad wa # ag sfuafm 2 -

(1)

(2)

Tg At Bl [ Hed gee faegar feamon (S9em) sitifeam, 2019 Feame.

TqE 1 TG, 2019 | YAAEH THIE U F HHT A,

TeiterTg e Hed gae frdan famo siffam, 1967 (3. 16 991967) &, J= 72 19
1t AR #, WA FHIE 90 F THIT, FwATeriad S o, At -

6

91

92

93

94

95

96

97

98

99

100

101

102

103

104

105

106

TeetenTg e feremmet foome, T

A ST T Wiferarn

DectenTg T fasr fvm watfea, T
A ITE T FEHRY e HATTae, TG
BATEIG T HEdhR H8 Haffed, TIqY
BetenTg T e TR

Sl 1T T STt AR WU TG
TR e sfereon, T

Tl [T TATER0T TREAU HUSH

FEA TR T it

el IeTg AT AT
TeftenTg a9 Redt weamor g
BTG T AL Uy WS, TP
B IETE Wae U e fmior SR e S

TEANIIG SIS FHHR Tod I GrRan are
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107 DA AT FIF FHeA UREE, TR
108 SEEIE A FeAOTEE

109  SEIIGUS Sa S Feml a18

110 SR ARSA ES

1 S ae s fem i

112 SE ge vE oy oW Fefifaeya Fefia
113 Swg i HuRe e

114 SR T i swim

15 SR aiE e 7ued

16 AT emEm

117 SEE T SeHR g ARy Hafad
118 Slrenie Ued ugye fawm siftem

119 T wda e i S adian wfafa
120 Sl e AT Oe o st dm e it
121 SEE U E R

122 SwEg 3g el

123 SiEIg TSTHIN AR, TR

124 Sl Rivh s, Tag

125 UgHATE JeTeel s gor s, fiverd

126  3fE01WEA & Wil Fg ARG

127 Shioe ifee st

128 el fmsEmEE”

ITe TR, 3w 757 2019

FAI® 5746/, 111/21-3 /9. /3. 1./19.— 9RA F Wi & ag=s2 348 F @ (3) & agewo # 36 fawmr it
ORI AT i 7-6-2019 1 ISl AR TR F UITHFR | UaggRT WehTioe fhan s 2,

BREIE * T F A T ARATIR,
g, &, Ffean, srfafem afea.
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BTG TS, 319 757 2019

Short title and

commencement.

Amendment of
Schedule.

CHHATTISGARH ACT
(No. 80f 2019)

THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA NIVARAN
(SANSHODHAN) ADHINIYAM, 2019

An Act further to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata

Nivaran Adhiniyam, 1967 (No. 16 of 1967).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the

Republic of India, as follows :-

L

(€)] This Act may be called the Chhattisgarh Vidhan Mandal Sadasya Nirarhata
Nivaran (Sanshodhan) Adhiniyam, 2019.

2) It shall be deemed to have come in to force retrospectively with effect from 1st
January, 2019.

In the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Adhiniyam, 1967 (No. 16
0f 1967), in the table of item 19 of the Schedule, after serial number 90, the following
shall be added, namely :-

*91 Chhattisgarh Film Development Corporation, Raipur

State disaster Management Authority

Chhattisgarh Road Development Corporation Limited, Raipur

Chhattisgarh State Co-operative Bank Limited, Raipur

Chhattisgarh State Co-operative Association Limited, Raipur

K & £ 8 8

District Cooperative Central Bank Limited, Raipur, Durg, Rajnandgaon,
Jagdalpur, Bilaspur, Ambikapur

Chhattisgarh State Food Commission
Chhattisgarh Rajya Bal Adhikar Sanrakshan Ayog
Raipur Development Authority, Raipur
100 Chhattisgarh Environment Conservation Board
101 Atal Nagar Vikash Pradhikaran
102 Chhattisgarh Yoga Aayog
103 Chhattisgarh State Kesh Shilpi Welfare Board
104 Chhattisgarh State Medicinal Plants Board, Raipur
105 Chhattisgarh Building and Other Construction Workers Welfare Board
106 Chhattisgarh Unorgnized Workers State Social Security Board

107 Chhattisgarh Rajya krishak Kalyan Parishad, Raipur
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109

110

111

112

113

114

115

116

117

118

119

120

121

122

123

124

125

126

127

128

Chhattisgarh Machua Kalyan Board

Chhattisgarh State Animal Welfare Board

Chhattisgarh Matikala Board

Chhattisgarh State Marketing Corporation Limited
Chhattisgarh Micro and Small Enterprise Facilitation Council
Chhattisgarh Railway Corporation Ltd.

Chhattisgarh Rajya Shiksha Aayog

Chhattisgarh Professional Examination Board

State Finance Commission

Chhattisgarh State Cooperative Dairy Federation Limited
Chhattisgarh State Livestock Development Agency

State Level Twenty Point Implementation Review Committee

Chbhattisgarh Rajya Gramin Avam Anya Pichhda Varg Kshetra Vikash
Pradhikaran

Chhattisgarh State Haj Committee

Chhattisgarh Urdu Academy

Chhattisgarh Official Language Commission, Raipur
Chhattisgarh Sindhi Academy, Raipur
Padumlal-Punnalal Bakshi Shrijan Peeth, Bhilai
South Central Region Cultural Centre Nagpur
Chhattisgarh Sahitya Academy

Third Gender Welfare Board”

T, WU A1 S A, SeeTg SR W GEUITe, e R, TR S g u wwie - 2019,
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CHHATTISGARH ACT
(No: 30.of 2006

THE CHHA'IT[SGARH VIDHAN MAI\DAL SAIIASYA NIRARHATA
NIVARAN (SANSHODHAI\’) ADHINIYAM, 2006..

- A Actfurtherto amend-the: Chhaltlsgarh Vidhan Mandal Saddsya Nnrarhata
' Nivaran: Adhiniyam; 1967 (No.. 16 of 1967).

) . Be it enacted by the Chhamsgarh Lecr:slature in e Flﬁy Sevemh Year -of “the’
Republic of India as follows:- .

Shortfifleand. 1. (1) This Act riay be called the Chhattisgarh: Vidhan. Mandal -
Commencement Sadeisya.Nitarh'ata.Nivaran' (Sanshodhan) Adhiniyam 2006.‘.

(2} L. skiall' be decmed 10" have- cnme into force retmspectwcly with
effect frory 1st-November, 2000 :

Definition:: _ 2.° In.this -Att,"Phincipal Act” mqa;_:s'rhc' Chhattisgach: Vidhan Mandal
_Sadasy_a .'Nir_ar,hata-]\"i\'raranjAdhiﬁ _iyam‘,-_l%"f(b’lo.lé of '1967).

r

Aﬁwendﬂic,ﬁt-of - 307 After-clause. (b} ofSection 2 of - Ihe Pnncrpal Act, the: fol!owmg- '
Section2. = clawse: shall be:added; namely:- -

Y (c "anjppnsamr_y Aﬂﬁﬁ’aﬂoel‘ mms-any M oﬁimuncy_- o
B -payabic 10 the: holler:of ! an-office’ by way: of- travelliig
" allowance; 'daily allowance, sitting fee, conveyance
. ailowance, house rent - aliowanc.e, communicatior-
allowance or ‘any other allowance for the purpose. of
enabling himr to-recoup any expenditure. inourred by him in
performing the functions of that office."

~ 4. _For Section-3 of the Principal Act, lllc f'olluwmg. Sections shall be
'__'Isubstnutcd namely, - .

"3 Ci:'rtain offices  1t_is hereby declared that none of the offices
: o[ profit not'to  specilied in the Schedule, in so far as’il is
] ~ an office of profit under the Government.
shall disqualify or shall be deemed cver to
have disqualified the holder thereof for
being chosen as, or for being, -#maomber ol
Chihattisgarh Legislative Assembly. -~




606 (e).

efrang 0, RAiE S g 2006

.Amendment pf . 5.

Sched ule.

~

3-A. Preventian of  Subject 1o the provisions of Section 3 no
disqualification person holding the office of Chainnan and
of certain offices Vice Chairman or President and VYice

President or Dircctor or Member o any

committee shall be, 'dlsqﬁalll'Ld at any time for being chosen as, or
for being, a Member af the (,hhamsgarh Lepislative Assoinbly by -

" reason only of (he fact that he holds such off'ce

Provided that the holder of any such office is not in receipt -
of any remunération other than compensatory allowance.”

in the Schedule to the Princ'i'pal Act- -

() in ncm g, for the words; ﬁgurcs and brackct "Code of Criminal -

’ Procedurc 1898 (V of 1898)" the words, figures and bracket
“Code _of ernnal I’rmcdure 1973 (No 2 Df 1974)" shall .be
substitufed.. S

: (ii) For items 18 o’ 22 lhc follmeg ncms shall bc subsututed

namcly -

t ' - ¢ !
s -
<

“Mi8. e Ufﬁcc_'hcl_dlby Chief Minister or Minisler or Minister of
State.or Deputy Minister in ex-officio capacity.

19. the office of Chairman and V.'ce'Chamnan or President
and Vice President or Director and Managing Dircclor or
Member Secretary or  Secretary or Member of the
followmg statulory body or committee: -

P

1) State Cdofdinalion Commiuee 'conslilutc_:d under the
Persons " with  Disabilitics (Equal opporunities,
protection ‘of rights and full paiticipation) Act. 1995, J

(2) _} Rajya ‘Shrot (Nishaktjan) Sanstham. .

(3) [ State Advisory Board constituted: under the .luvcnile'«.
. Juslice (Care and Protection of Children) ‘Act, 2000.

{4) State Leve! Vigilance snd- Monitacing Tonimittee

- - | onistituted for-Bural: DeyclOpmcnt Programmes, |
NO R "Chhiltisgaih Slale “Riral | Employmen! Guarantee
Council. _

| (6) Chhattisgarh Gramin Sadak Vikas Abhikaran.

| (7)__ | Chhatiisgarh Gramin Garibi Unmulan Society..

(8) Chhattisgarh Rajya Hindi Granth Academy. !
(9) | Shaskiya Kirodimal Polytecnic Society, Raigarh.

(10) | Karykari Samiti Chha{usnarh Vigyan Evam Prodhogiki
Parishad.

(11) ! Rajya Vyavasayik Prashikshan Parishad, Chhall:saarh
(12) | Rajya Shikshukta Parishad, Chhatlisgarh.

(13} | Standing Commiltee - constituted under the (.hhaulsgarh
“| Lok Seva (Anusuchit Jativon Anusuchit Janjaliyon Aur
Anya Pichhade Vargon Ke Liye Arakshan)ndlumyam
1994(No.21 0f1594). - -
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| State  level. Vlgtlcnce and Monttonng Commlttce.

7) Chhauﬁgarh State: Legal Senucc Aulhorlty
| irh K 24 -

gl ahka(LSa g Maryadlt

. (40) | Chihattisgarh-Hastshilp V.lkas Board:
41) | Chhattisgarh Labour Welfare Board.
'(42) | Chihattisgarh Shram Salahkar Parishad.
(43) | State Level Coordination Forum constituted undes-sub-
- | section (4) ofScction'IGG of the Elcctricity .Act, 2003,
(44) ‘Chhattlsgarh Blo Fucl ' -—Develolnmen't"-Aulhprity‘
.. | (CBDA).. ]
(45) | Chhattisgarh Water Slandlrﬁ Commltlee
(46) | State Flood Control Board. :
(47) | Swashasi Samiti, Shaskiya . ChlLllsa Mahawdyalaya
. | Jagdalpur.
(48) | Swashasi Samiti, Shaskiya . Dant Chikisa |. . -

Mahavidyalaya, Raipur.

(14}
.| constituted under the Chhattisgarh Anusuchit Jati Avam
.Janjati (Atyachar Nivaran) Niyam, 19935.
(15). | Chhattisgarh ~ Adim Jati Mantrana Parishad (Tribal
Advisory Counc:l) )
{16) -| Chhattisgarh Madhyamik . Shlksha Mandal:
{17) | Chhattisgarh Rajya-Yan . Aushidhi Board. _
(18) | Chhattisgarh State chcwable Energy Devclopmcnt
e Agency(CREDA) -
(19) | Chhattjsgarh Mineral Devclopment Corporatlon Ltd.
[ 20Q) | -State. InvestmentPromotion. Board -
21) | State Industry Adwsory Board. . T ¢
(22) Bastar Evam Dakshm Kshetra - Adiwasi - Vikas |.
| s Pradh:karan L S
| A{23)"| Saigua: Evam Utlar Kshell‘a -Adiwaﬁi Vikas{ -
S I Pradhikarn. L S
(24) A‘nusuchitflatl Vikas Pradlnkaran >
{25y . | Siate Planniny Board.. s R
(26) | Chhattisgarh Infotcch and Blotech ZPi'bmdtipr_l_
Socmty(CHIPSJ ' L7
_(27)" [Chhatisgarh State- Warchousmg Corgorauon
.(28). | Chhattisgarhi Tourism Board, : - [ -
(29) | Chhattisgarti _ 1nf‘rastructure DevcloPment Corporatlon o
... JLimited. .. - :
[.30) | Chhattisgarh State Agrlcuiturc Markellng Board _
. [ (31) *|.Chhattisgarh State. Council of: Bhartat Scout and Guide.. | .
| 32) | Project Advisory - Board of : Integ’ratéd "I‘rib‘al-_ Lo
I+ | Dévelopment Project. .~ - .5 e
| 33,7 Chhatusgarh S1atc Industnal Devdopmen! Corporahon IR
.| Linited.” N B
Tl (39) Chhatusgarh Housmg Board . '
- (35). Chhathsgarh Slate Cwnl SUpphes Corporauon L:rmted
(36) - Chhamsgarh lehaktJan Vllla Avam Vikas - Nlcram |-

thret
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'(49) ) ‘)\.':E!Qhﬂb[h‘:-:_il-l_'nili Panditc - Juw: |Imr lal N-.qu Smnll}
Chikitsa Mahavidvalaya. Raipur, -~ :
(50) | Swashasi Samiti Avurved Mahavidyaliya. Ralpur :
(51) | Chhattisgarh Para- -medical Councd Raiptr. o
(52) | Rajya Swasthya Mission. - . RS
- (33) ;| Chhattisgrarh-Réijva: "AIDS Nivantrs in Soum L
(54) | Kishtha RngNnanlrnn Samitf,
{35) | Malaria Exam Filatia Niy: antran Suimli,
(56) - Rashtriya Drishtihcenta Nivaran S: miti.
(57)_| Kshaya RogNivdnirdn Samiti. -
(58) | Prajnan Shishu Swasthyd Samiti, -
(59) | BahwAvami Sangktitika® ‘5111‘%1]11:1 Rmpur
(60) -| Chhiattisgarh Parvatan Silahkar Board B
~(61) [ Hatel Prabandhun: Salrsthan. Rmpur -
3(62) * | Ghhaitisparh-Mabiila: Kosh: = 7 _“
(63)” | " Stai¢ Social Wellare Board. thmmsﬂarh L
{64) . Chliuisgarh-Siate Gominission foF; qu_pg T
“(65) [ *Chhattisgarh Pathays PuslnkNmm R
[ (66)-| Chhiuliiggarh: Madersa.Board.:- BN
(67)" | Chhatispark Rajya SanerulBodrd D
(68) |- Chhattisgarh-Rajya Saksharia Mission Pr.ldhlkamn
69) }Chhat}lﬁg_rh Raject Gaitdhi Shll-.sh-1 Mmlon
S(70). |:Bajva:Shahri Vikas-Abhikdran.. - _ .
{10 Chlmtu.g,arh Raj)a Bcc_j r\am Kﬂ‘i-hl \’lk'\S Nl-um f‘
| Limited..- Cn
A{72) Chhams:,arh R.g\a Bcc;; Pr.tmmﬂ-.nran Sqnqlha b
{13) - Chhatfrsgarh ‘State Beverapes Corporalion Limited. :
“(74) ;| Chhdtisgarh™ Rujya Ammvaaau bahamn \”iua I:\.xm :
o - | WikasNigami. " - - S J
- (75) | Chhattisgarh Rujya- Wal.l'a Board R
(76) [Chhiitisgarh Rajva Antisuchit Jan .l.m A}og
(7D -'(‘h‘nalllsgarh Rajva Anusuchit-Jati- A,__g
"178) | ChRattisgarh-Rafya Pi¢hbada Vatpa Ayog o
A9 ,-Ch[mm_gathawa AI|)-Sal-.haynk Ayog T
{2 A ‘ S[’lik%ﬁari‘- .Emm 1
T Anusandhian. Samm R.nrmr : :
{83} | Chhattisgarh  Rajya S.:hkari Mal’sVa '\'mlm:..mgh
. Marvadit,s - BN j -
. (84) | St - Survamukhi Du.w R'ugnmml ‘T*m1p:d1 Samiti ;
: -'(Nuvas) Rajnandgaon. . - _ b ;
(85) i Chhattisparh Samvad. . S e
(86) | Chiattisgarh Réjya Van, \flLaqh \huqm : N
(87) .]-Chhattisgarh State Minor Forest ‘Produce (Iradc dnd
| Development) Cc1-0pcral|vclcdcranun Limited. =~ - :
(88) | Chhattisgarh State Wild Iifc Bonrd. i _:\
(89} | Chhattisgarh J Jaiv Viv idhia Board. . .
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Special provision 0.
as to validation,
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- on the date ol commenceiitent of shis Act; sﬁ.dl be dnposed of“in
accordanee: wnh the. pnms:nns of Ihc Prlncrpal Ach a5 aménded

'_b\llnsAL.l. T . . o

ﬂanmm ym:mmﬂﬁuamﬂgmmn Wﬂﬁﬂgl’ﬂﬂ'dlﬂﬂf'ﬁ—"ﬂufl N E s -

() Nomnhqhndmn any- judgment or nrdLr of uny coun ma A
iribunial or.any arder-or apinion of any other authority, the-ofTieds -
mentioned m the Schedule s 'amended by this Act. shall-not - S

disqualily or shall be deemed never to have disqualified  the .

_holders thereof: tor- bEI[IL cliosen as, or for bcm;: a-member ol the. -
-_'Chhamt;garh LLglsiatlvc Assembly as H the Principal® Act. .:s' A
mwndcd by this Act, had heen in torcc ut .1II I‘I"I.lt(‘I‘I"IHImCS

(2) lor Ihc rcmoml af doubis it is hL‘ILh\' chrrl‘ cd 1hal a;w

pumon or referenc pcndmn before any court of other authority

-
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wfgwm w9
TN,

aqgAET w1 FWEA.

2.

BleTg Affan

(W 8 9 2019)

e e ded ge@ Fdar faarw (@wies) aifufeam, 2019

Stwre faum ted gew fdar framo sifafam, 1967 (F. 16 99 1967) H1
R wwifim ®@ g st

WA ORI F A a9 1 S e faamaves gr fafoRad wu # ag sftfafia 2 -

(1)

(2)

T AT S U Hed e fAédn famon (dsiem) siftiferem, 2019 FEamem.

Tg 1 S, 2019 | YA THTE & Te gotl HiIFT ST,

el R Hea aaw fdar Fam arftfem, 1967 (. 16991967) #, S H7E 19
H AR #, T FHiw 90 F e, FfoRaa sieram, s ;-

“91

92

93

94

95

96

97

98

99

100

101

102

103

104

105

106

ShteTg fher fereha Forme, QR

T ATIRT T TTfraweot

el 1T IS W] b wfad, TAgR
Bl ETE T e AT

SATETG TS ST SATHR HREUT ARTNT
TR frewr AT, TR

Bl 1T UITaIROT TRETT HUSA

I TR fernre it

Sl IETE ART ST

BeeflenTe T B fRredt Heamor e

S iaTe T Swefi urey Site, TIgR
TAierTE Ward Ul o fmiuT R Feamor aie

BTG IS FHEHR T AT YR A1S
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107 SEIE T FIF FeAT0T UREE, TG
108 SEOEGAGA FAWT IS

109 DIEIGUS Sa g FeI a1

110  SRERARHA S

11 g o foerm e aatd

112 SR Yo U oy 3T SEifieea FIERA
13 S W HIuReH ffiee

114 SR T Rien s

115 S TEs e 7S

116 T o= smEm

117 SwiEg U HehR g Here Haited
18 Siieg s U foer et

19 oA o i B wwien wtif
120  SiER U A ue o e ant d o it
121 SERET E FHe

122 Ol 3 SEhrEH

123 OEg ISTHINT ST, TG

124 S Rith s, T

125 rugnmagﬂmmwﬁwﬁa,ﬁﬁé

126 S0 W G Wi g TOIGR

127  SRDG I SrbreH!

128 g femrsemaEe”

e R, fomtia 753 2019

FAIH 5746/, 111/21-31/3TE. [B. 7./19.— ¥RA F WM % AT 348 F GO (3) F R # 39 Fwmr K
T AT i 7-6-2019 T SIht SR TAUTA F WTTHR H TAGERI T fohart S .

BT & THUTA & TH | FUT AR,
g, %. Ffean, sifafe afe.
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Short title and

commencement.

Amendment of
Schedule.

CHHATTISGARH ACT
(No. 8 of 2019)

THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA NIVARAN
(SANSHODHAN) ADHINIYAM, 2019

An Act further to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata
Nivaran Adhiniyam, 1967 (No. 16 of 1967).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

L. 4)) This Act may be called the Chhattisgarh Vidhan Mandal Sadasya Nirarhata
Nivaran (Sanshodhan) Adhiniyam, 2019.

()] It shall be deemed to have come in to force retrospectively with effect from st
January, 2019.

2. In the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Adhiniyam, 1967 (No. 16
0f1967), in the table of item 19 of the Schedule, after serial number 90, the following
shall be added, namely :-

“91 Chhattisgarh Film Development Corporation, Raipur
State disaster Management Authority
Chhattisgarh Road Development Corporation Limited, Raipur

Chhattisgarh State Co-operative Bank Limited, Raipur

Chhattisgarh State Co-operative Association Limited, Raipur

KR & R 8 8

District Cooperative Central Bank Limited, Raipur, Durg, Rajnandgaon,
Jagdalpur, Bilaspur, Ambikapur

Chhattisgarh State Food Commission
Chhattisgarh Rajya Bal Adhikar Sanrakshan Ayog
Raipur Development Authority, Raipur
100 Chhattisgarh Environment Conservation Board
101 Atal Nagar Vikash Pradhikaran
102 Chhattisgarh Yoga Aayog
103 Chhattisgarh State Kesh Shilpi Welfare Board
104 Chhattisgarh State Medicinal Plants Board, Raipur
105 Chhattisgarh Building and Other Construction Workers Welfare Board
106  Chhattisgarh Unorgnized Workers State Social Security Board

107 Chhattisgarh Rajya krishak Kalyan Parishad, Raipur
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108

109

110

111

112

113

114

115

116

117

118

119

120

121

122

123

124

125

126

127

128

Chhattisgarh Machua Kalyan Board

Chhattisgarh State Animal Welfare Board

Chhattisgarh Matikala Board

Chhattisgarh State Marketing Corporation Limited
Chhattisgarh Micro and Small Enterprise Facilitation Council
Chhattisgarh Railway Corporation Ltd.

Chhattisgarh Rajya Shiksha Aayog

Chhattisgarh Professional Examination Board

State Finance Commission

Chhattisgarh State Cooperative Dairy Federation Limited
Chhattisgarh State Livestock Development Agency

State Level Twenty Point Implementation Review Committee

Chhattisgarh Rajya Gramin Avam Anya Pichhda Varg Kshetra Vikash
Pradhikaran

Chhattisgarh State Haj Committee

Chhattisgarh Urdu Academy

Chhattisgarh Official Language Commission, Raipur
Chhattisgarh Sindhi Academy, Raipur
Padumlal-Punnalal Bakshi Shrijan Peeth, Bhilai
South Central Region Cultural Centre Nagpur
Chhattisgarh Sahitya Academy

Third Gender Welfare Board”

TV, YT T o A, ST S A RO, Sred PR, TR O i ao wei - 2019,



“foste Wi ¥ ool I IS E
TR P (o e e ) & awor
¥ oA, FHIS Sit.2-22-TAEE
e [ 38 T A e, A
30-05-2001.”

REIDEE2:1E)
‘Bl /g1/09/2013-2015.”

HIF 902 ] TG, WiER, famis 28 femar 2019 — Win 7, 9 1941

fafyr ot faurft wri fawm

A TR, i 28 Rw=r 2019

FHIS 13360/, 235/21-31 /9. /8.7, [ 19. — Scchieig faem w1 fRwfoRaa siftifaam S ae fei 18-12-2019 1
TSI <Y STH W B <[l 2, TAGERT Wl eeRoT ) St o fore wentivre faen Siran 2.

BTG & THUTA F A & AT AR,
T FAR IR, Afia i

1803



1804 BT TeITE, i 28 feeaR 2019

BeeliaTe At

(FHIF 22 92019)

Biane fauam dea e FAdar fraron (d@wue) afafeem, 2019

Bwitwrg faum wed wew fedan fFramon aftfam, 1967 (5. 16 T
1967) F1 ok wuiftm @ g sifafrm.

WA TS & Tiid 99 § Do e faaeHved gR1 ffaRad wu # ag siffeafia 2 -
gfaw wm aw L (1) Tz AAftrfaaa Sxiane faum Hed gew dar famor (deire) srftrfe=m 2019 Faamen.
U A,

(2) T 10T, 2019 | HAAER TS | W AT AT FRAT.

aqEt 1 Wwiww. 2, Tt [ ew wew fAgan feamor srftrferem, 1967 (. 16 9+ 1967) #, SEEITH 7R 19t
|t d, -

(CF)  RAFA 22 8, 7 “TER T e i enfaat o mite” FWE W, I
TR @ ST T e uferantua ke S

@) A 23 H, TS IO T IR & enfears s Wit % W W, IR
“ Ao & e fmr mitER” wferenfia fia wm; &R

(@) O HEF 128 F T, ffoRaa sieram, ol -

“120  TANIG O forehTE VTR
130. W & enfear fommm ot ”

oTed R, T 28 e 2019

AT 13360/, 235/21-91/UTE. [B. T./19.— WRA & WM F =0T 348 F GUS (3) F w0 # 39 fFawwr Hi
THEEF AT i 28-12-2019 T SHIS{ SIFATE TSHUTA F UTTAIHR & TaggIR WehTiire o siren &,

BEATIG & THUTA F ATH & AL SARATTAR,
T FAR SR, wrfai qfeE.
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1804 (1)

CHHATTISGARH ACT
(No.22 of 2019)

THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA NIVARAN
(SANSHODHAN ) ADHINIYAM, 2019

An Act further to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata

Nivaran Adhiniyam, 1967 (No. 16 of 1967).

Be it enacted by the Chhattisgarh Legislature in the SeventiethYear of the Republic of

India, as follows :-

1.

4)) This Act may be called the Chhattisgarh Vidhan Mandal Sadasya Nirarhata
“ Nivaran (Sanshodhan) Adhiniyam,2019.

@ It shall be deemed to have come in to force retrospectively with effect from 1st
August, 2019.

In the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Adhiniyam, 1967
(No. 16 of 1967), in the table of item 19 of the Schedule,-

)] in serial number 22, for the words “Bastar Evam Dakshin Kshetra Adiwasi
Vikas Pradhikaran”, the words “Bastar Kshetra Adiwasi Vikas Pradhikaran”
shall be substituted;

(i) in serial number 23, for the words “Surguja Evam Uttar Kshetra Adiwasi
Vikas Pradhikaran”, the words “Surguja Kshetra Adiwasi Vikas Pradhikaran”
shall be substituted; and

(i) after serial number 128, the following shall be added, namely :-

“129.  Chhattisgarh Sports Development Authority.

130. Madhya Kshetra Adiwasi Vikas Pradhikaran.”

Short title and

commencement.
Amendment of
Schedule.

T, YR T o A, TG SR AT e, 4T TIqY e R & Gfee aun wHiie - 2019.



USiae AR
“Selene/31/09/2013-2015.”

‘o URE % ST € YE 6
TR P (oA e fohe ) & gwm
¥ A, FHHE Sil.2-22-TAHE
e [ 38 Ta 9 e, e

30-05-2001.”

U 510 ] TR, WHAR, famtieh 27 Raawar 2021 — onfem 5, 9 1943

fafer ok fawumh wr faum

I TR, i 27 Raewar 2021

SHHI 10088 /ST 100/21-31/UTE. [B. 7. /21. — SeliaTE Torer A1 1 fwferiiaa erferferam foma o i 09-09-2021 1
IUTA <hi AT AT & Feht 8, TAERT HAHTERUT <l AHTRI o forQ HehToret feharm et 2.

TATETG o TUTA & 0 & qT STEATER,
IAN FAR FIeAT, SAfciva |fa.

1019



1020 B ITE T, faeies 27 faamr 2021

BTG AfAfTH

(AU 16 |, 2021)

SR fau™ Aved ge fadan fawur (Seys) erfafe—m, 2021

Bwtwrg faum aued g fdar fraron siftifem, 1967 (F. 16 99 1967) Hi
iR |uifaa w 3g e,
R SURTS & SExed a8 # SechenTg faemved gt fmfoRaa a8 ag srfufafia 2 -

Wi wm omar L (1) T AT BATE (T HUSe e facgan (e (Saie) <ififam, 202 1 g

TIRY.

(2) TE TS H 39 THIA hl ARG © e &P

qgA w1 wWEA. 2. TG fau™ HUed Haed fedan framon arfifam, 1967 (. 16 99 1967) H, S+ 73 19
&1 ARUA H, TR FHHIF 130 F UL, THferiaa et S, S1eid ;-

“131. SIIE AisHha Qg AR fofiee.”

el R, feetien 27 Raewa 2021

FHIE 10088 /. 100/21-31/T. /3. T./21.— HRA & WGUW & A8 348 F WUL (3) F AT § 3 FawwT
T AR &1 27-9-2021 F1 SIS STATE AHUTA o6 THR & TAGZR FHIA T ST 2.

BTG & THUTA & AH & TAT ATAR,
IAW FAR FHrfeAT, wrfaiea ara.
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CHHATTISGARH ACT
(No. 16 of 2021)

THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA NIVARAN
(SANSHODHAN)) ADHINIYAM, 2021

AnAct further to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran
Adhiniyam, 1967 (No. 16 0f1967).

Be it enacted by the Chhattisgarh Legislature in the Seventy-Second Year of the
Republic of India, as follows :-

1. ) This Act may be called the Chhattisgarh Vidhan Mandal Sadasya Short title and
Nirarhata Nivaran (Sanshodhan) Adhiniyam, 2021. commencement.
(#) It shall be come into force from the date of its publication in the Official
Gazette.
2. In the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Adhiniyam, 1967 Amendment of
(No. 16 of 1967), inthe table ofitem 19 of the Schedule, after serial number 130, the Schedule.

following shall be added, namely :-

“131.  Chhattisgarh Medical Services Corporation Limited.”

T, HEUT AT o S, BIE0IE ZIRT ATEh 1 HFUTed, Tl TR et R § Hiod o7 TR - 2021,



“foret diRe % T=iid S Ik &
TR T (o1 T ) & Twon
2 ATHA. FHIE H.2-22-SATDQ

e /38 fa. @ fue. fomiw
30-05-2001."

EEIDEETED
“Sitetg /3 /09/2013-2015.”

(THTHUT)
ATTEERTR | UehTiRd

FH 392] AR, FUAR, TEATH 16 ST 2023 — AU 25, TF 1945

fafer siR faumriy &Ry famT

e TR, faAid 16 SR 2023

. 9978 /I 79 /2131 /UT%. /BT, /23. — BwiTe fda a1 &1 HfalRaa erfafam, o<

R a6 11—-08—2023 PI I[SYUTA HEIGT DI AT Ul B Gl &, UIGERI HIAERY Pl SAHHRI &
T gyailRg fhar Sar 21

TS & ISTUTSA & AT TAT AR,
U FAR Fifen, foRed |fa.

783



784 TG TSI, A1 16 3R 2023

BT JAaH

(sp. 16 I 2023)

BodraTe g wvsd dew fFRdar faror (dener) s, 2023.

BaiTe faud Aved vew fREar farvr ifdfem, 1967 (6. 16 9 1967) & iR
HAMET H =g AT |

YR TR & digcRd 99 H BT fauravsa g1 fF=falRed w9 o g sfafafag
q -

Hfer AW den aRE. 1. (1) I8 IffEW swiTe U Aved Wew FREAT AR (HeieE)
STfEIf1a™, 2023 BEATY |

2) I I9YF H $HS UPHYH & dRE d Uged B8R |

ITYA BT FAE. 2. Baig fAus dred wew fREQ fMaror afafaw, 1967 (@, 16 99
1967) #H, Al & AT 19 P IRV & WA FHID 25 H, T A
AT Aed” B WM W, R ST Aol AN yfoRenfyd fan
S|

e TR, faAid 16 SR 2023

®. 9978 /1. 79/21—31 /U, /B /23. — ¥RA & AU & JJHE 348 & WIS (3) B
FFARYT H 39 IUIT BT GHAS JARH 3P 16—08—2023 BT IS e YU & UMTHR
TAGERT YHTRIT fhar ST ? |

BURITG & IISJUTd & A1 I TAT ISLTIER,
A FAR Fifear, AfaRad afa.
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CHHATTISGARH ACT
(No. 16 of 2023)

THE CHHATTISGARH VIDHAN MANDAL SADASYA NIRARHATA NIVARAN
(SANSHODHAN) ADHINIYAM, 2023.

An Act further to amend the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Adhiniyam, 1967
(No. 16 of 1967).

Be it enacted by the Chhattisgarh Legislature in the Seventy-Fourth Year of the Republic of India, as
follows :-

1. (1) This Act may be called the Chhattisgarh Vidhan Mandal Sadasya Short title  and
Nirarhata Nivaran (Sanshodhan) Adhiniyam, 2023. commencement.

(2) It shall be come into force from the date of its publication in the
Official Gazette.

2. In the Chhattisgarh Vidhan Mandal Sadasya Nirarhata Nivaran Amendment of
Adhiniyam, 1967 (No. 16 of 1967), in serial number 25 of the table Schedule.
of item 19 of the Schedule, for the words “State Planning Board”, the
words “State Planning Commission” shall be substituted.

FATCHh, T T G AR, BAEnTe ST AT HEUTTer, TR H HfG Tl T — 2023,
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